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[Shrimati Margaret Alva] 
Madam, a lot has been said about the feeder 

airlines—Vayudoot. I am not holding brief for 
any individual or any person. But just look for 
a minute at the figures which are published, of 
course, by the new Government and not by us. 
.And the Vayudoot revenue growth is given. 
From 1084-85 when it was . Rs. . 5 crores, in 
1989-90, it has crossed Rs. 45 crores. I am just 
saying that here is an airline which has got 
also to meet the social costs. . Many people 
are today saying, 'Oh, why have it? It is not a 
profitable business; it is not this and it is not 
that.' I want to ask you: 

...... Does every train in this coun- 
6 P.M. try run as a profitable business? In the 
North-East, where you are linking the remotest 
parts, where the trains may not go and roads 
are not developed, it is the Vayudoot which is 
known, it is the Vayudoot which represents 
the unity and integrity of India. It is the 
Vayudoot which represents the unity of India 
in these parts, besides the Doordarshan and the 
All-India" Radio. This is the only link with the 
people in these remotest parts. It has to be 
subsidised. Even if this means a certain 
amount of loss, this cost we have to pay from 
the exchequer for holding these remotest parts 
of the country with us. We find that whenever 
a question in regard to air services comes up in 
the House, every Member stands up and says 
"There should be a Vayudoot service to my 
town, to my part of the country, to my area'. 
(Time-bellrings3 Madam, this is not the end of 
my speech? 

THE DEPUTY CHAIRMAN: This is not 
the end of your speech. This is the end of the. 
time allotted for the discussion today. We 
have a Half-an-hour Discussion to be raised, 
by Mr. Naresh Puglia. I would remind hon. 
Members, before I ask Mr. Puglia to speak, 
that they cannot consider this to be a suo motu 
statement made by the Minister and start 
sending their names.   It will become 

a, big list. This only concerns the hon. 
Member who is going to raise the discussion 
and the Minister. After the Member concerned 
speaks briefly and the Minister replies, I may 
permit one or two people, but not every-body. 
(.Interruptions) This is a serious matter. That 
is why I have allowed you, Mr.  Puglia. 

SHRI H. HANUMANTHAPPA; Be 
liberal, Madam.   (Interruptions). 

THE DEPUTY CHAIRMAN: I want that 
this should be completed at 6.30 P.M. 

SHRI NARESH C. PUGLIA: 
(Maharashtra): Madam, you are from that 
State. 

THE DEPUTY CHAIRMAN: The whole 
country is mine. Every subject which  is  
taken  up   is  important  for 
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DR. G. VIJAYA MOHAN REDDY 
(Andhra Pradesh): On what date has it 
occurred? 

THE DEPUTY CHAIRMAN: When did 
the demolition take place? 
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THE DEPUTY CHAIRMAN; Today we will 
finish it in half an hour. (Interruptions)   I have 
no objection. Half an hour is half an hour. 
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THE DEPUTY    CHAIRMAN:     Let him 
answer. 
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Whatever the rule 

is, I am     going   to    follow    it-I    am    not    
going to flout      any rule.     We have done    
enough. 

 

 
I agree    with you that    this is a serious 
matter. 
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Whether     you     own     the   property or     it     
is     because   of   the   lease. 
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"The Minister of Energy has desired to 
re-examine the issue and explore the 
possibility of helping the evicted families to 
the extent it could be done under the 
existing laws and guidelines of the Central 
Government." 
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SHRI JAGESH DESAI (Maharashtra): I 
would like to ask a couple of these questions. 
It was mentioned that the basti people were 
also present at the time of discussions. Who 
were the persons who were present there? 
Were they people who were staying there? 
Were they all agreed and was any written 
statement taken from them? Secondly, before 
their houses were demolished, were they 
already given compensation, were they given 
plots or were they ordered to shift to the 
quarters? Lastly, it has been said that they 
would be given Rs. 3,000 in the form of bricks 
and cement and Rs. 2,000 in cash. Was this 
compensation given before the demolition or 
after that? As far as I know, I am a tenant or I 
have been given on 'ease and here is a case, 
what has been mentioned here by Mr. Puglia... 
fifty paise were taken earlier by the earlier 
management and water and electricity were 
given by this management. If a building has to 
be demolished a11 those who stay there are 
always given free tenements in lieu of the 
demolition. So I would like to know, if the 
facts are like this that they are staying for so 
many years, whether the quarters given to 
them will be converted into cooperative 
societv and they will be made the owners of 
these quarters because always when the 
building is demolished those who were staying 
there ere always given accommodation, same 
accommodation, in a new building, without 
any cost and they are made the owners. I 
would like to know whether in this case, since 
coal-mining is commercial, the Government 
will center this..(Time Ben rings,)... So that 
they remain as owners of these quarters. 
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THE DEPUTY CHAIRMAN :Shrimati 
Suryakanta Patil 

You are from that area. 
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SHRI VITHALRAO MADHAVRAO 
JADHAV (Maharashtra): Madam Deputy 
Chairman, here the question is about 400 
houses out of 1120 houses demolished. It is a 
question of only 400 houses. So, I would like 
to know from the hon. Minister this thing. Out 
of these 400 houses, there were 200 
employees of Coal India and the remaining" 
200 were non-employees. These houses have 
been demolished. Of course, the Coal India 
will provide accommodation to its employees. 
But who is going to bear the responsibility  of 
the  non-employees? 

 

You are repeating the same thing un-
necessarily. He has answered it. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: The next point is about the cost of 
the houses which have been demolished. It 
varies from Rs. 20,000/- to Rs. 1,50,000/-. 
Here they are giving the same compensation 
for the houses which have been demolished. 
But the cost of the houses varies from Rs. 
20,000/- to Rs. 1,50,000/-. How are they 
going to solve this problem? I would like to 
know this from the hon Minister. 
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[Shri Vithalrao Madhavrao Jadhav] 
The hon. Minister has said that notices had 

been given. As far as my information goes, 
notices for the 400 houses which have been 
demolished have not been given properly. 
Either they have been shown only on paper or 
they have not been served What is the record 
with the hon. Minister? 

SHRI VITHALRAO MADHAVRAO 
JADHAV :That I understand 

THE DEPUTY   CHAIRMAN • That 

  

My next point is that the people who were', 
living there had been living since 1917. It 
means that they have been living there for the 
last 73 years. It has been stated that it was 
encroachment What is the definition of 
encroachment? 

Those people are living for the last 
77 years. And if it is called an en 
croachment and the process of encro- 
achment is adopted, then the Gov 
ernment may (not be responsible to 
give any remuneration to them. Ano 
ther important thing, Madam, is 
this : What is the action plan to 
control the coal mafia gang? My 
hon. friend has said that they will 
control the coal mafia gang. Is there 
any hand of the coal mafia gang to 
evacuate those people? What is their 
intention about it? Is there any sur 
vey with the Coal Ministry as to 
how many people are involved in the 
coal mafia gang? Secondly, Madam, 
is there any coordination between 
the State Government and the Cen 
tral Government for the reinstate 
ment of the people who have been 
evacuated from the place? What is 
the reasons for demolition of the 
houses because the price of that land 
where the houses were there was 
just 50 paise per yard? So, what is 
the benefit of evacuation? 

SHRI VITHALRAO MADHAV-RAO 
JADHAV: It is "also to be investigated 
whether actually mining has started at that 
place or not. Or is it that just to evacuate from 
the place, the notices have been served and 
the people have been shifted from that place? 

 

SHRI VITHALRAO MADHAVRAO 
JADHAV: In the reply of the Minister. .. 

THE DEPUTY CHAIRMAN: Let other 
people ask the questions. 

SHRI VITHALRAO MADHAVRAO 
JADHAV : Madam, I am asking... 

THE DEPUTY CHAIRMAN: No, you are 
not on the right trask. He has  already  
asked... 

SHRI VITHALRAO MADHAVRAO 
JADHAV: In the reply, the Minister has said 
that on the 2nd May, 1900, the letter from the 
Church about the agreement has come. It is on 
the 2nd May, 1990. Either it has come from 
the Church or it has been forced by somebody 
else to send such type of letters to the Church 
or temples. This is the matter. 

THE DEPUTY CHAIRMAN: Now let me 
put the record straight. Please take your    
seat.   The    Minister    has 
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agreed right from the beginning after the hon. 
Member has raised this issue that whatever 
information he has with him, he is sharing it 
with the House. And because there is a dis-
parity between his information and the 
information provided by Mr. Naresh Puglia, 
he is going to investigate. Now there is no 
point in argument. So, if it is for the sake of 
argument, that is a different thing. But, you 
have trust in him. And he is always there to 
be called again.. So, let us not waste the time 
of the House in asking repeated questions. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: I am not saying that the Minister 
is not fair. He is very fair. He has  assured... 

THE DEPUTY CHAIRMAN: Not fair; I 
said, 'he is there'. I do not know whether he is 
fair or not, but he is very much there. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: The hon. Minister has said that 
there will be full investigation. I want to 
know whether the enquiry will be by some 
legal body or a Parliamentary committee. In 
which way this enquiry will be held? That is 
my last question. 

THE DEPUTY CHAIRMAN: He said 
everything. What is the point in asking again? 

SHRI VITHALRAO MADHAVRAO 
JADHAV: What type of committee is being 
appointed? That is my question. 

 

f That is where I feel sory. I am a | lawyer. Many 
good cases are lost by  bad argument. That is 
what has | happened now unfortunately. The | 
very purpose of raising this issue is whether we 
can get any compensation  to those unfortunate 
fellows. In our argument, we have lost the whole 
I track, and we stick to our guns.  Mr. Puglia 
asked something and the | Minister rebutted the 
whole thing, and finally we come to a stand-still i 
position. My point is this. Usufructuary rights 
have been acquired by those people. If you say 
'malkin', no. If you go by adverse position, no. 
But I was there. I am living. I do riot have the 
ownership of the place. If you go by law, no, I am 
not the owner of the area. But I am the owner of 
the house. I have invested  some money and I 
have constructed this house. To that extent.. I am 
the owner. The site does not belong to me. But 
there is one point which the Minister has 
forgotten, the Coal India has forgotten. While 
acquiring the colliery totally, that point is lost 
sight of. There is no agreement. This was not 
made note of, about the inhabitants of the place. 
Rightly or wrongly, legally or illegally, they have 
been living there. In the agreement between the 
private enterprise and the Government of India or 
the colliery, that part was lost sight of. It is on 
record. If it was included, they would have got 
something. If it had not been included, it was a 
mistake, oversight, by either side. And these 
people have no voice. If they had voice, they 
would have said 'Rightly or wrongly, we are here; 
we have constructed the houses'. This point I 
would request the hon. Minis^ ter to take note of. 
I have no ownership. I accept it. But I had 
invested some money and I had built the house. 
Yes. You have razed it. I have permitted. Madam, 
there is one more point which is forgotten here. 

There is the 'master and servant' 
relationship between the colliery-owner and 
the workers. I am a labourer.    I am working 
in   the   col- 
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[Shri H. Hanumanthappa], 
liery. If my Managing Director comes 
to me and asks me, I cannot say 'No', 
because my bread is dependent on 
him. If I say 'No', tomorrow, I will 
lose my bread. This agreement can 
not be taken as an agreement or an 
acceptance. Here comes the question 
of human touch. Even if there is an 
agreement, even if I had signed, on 
the basis of which you raze my house, 
are you right in doing that? If my 
Managing Director says 'I am razing 
your house and I am shifting you to 
a quarter', I agree and I say 'Yes'. 
If I refuse, I will not be in work 
tomorrow. On some ground or the 
other, disciplinary action will be 
taken against me and I will be dis 
missed. This aspect has to be taken 
note of.  

Legally, I have no right. I concede 
straightaway. Ownership. No. Any legal 
advice will be in favour of the colliery-owner. 
And legal advice will be in favour of the 
Energy Ministry. But my point is that what I 
invested I should get. You had permitted me 
there. I had been living there, after investing 
some money in building the house, though I 
have no right. Now, you are shifting me to a 
quarter. After my retirement, I have no room. 
I will be in the streets. When I retire, I have 
to- vacate that quarter, somebody else will 
occupy it and I will be in the streets. This 
point also the hon. Minister should take note  
of. 

THE DEPUTY CHAIRMAN: You are a 
good lawyer. You have put it very well. 

SHRI H. HANUMANTHAPPA: At least, I 
am now coming on the line. I think I am able 
to convince the hon. Minister on these lines. 

PROP. SOURENDRA BHATTA-
CHARJEE (West Bengal): This is not 
Supreme Court. 

SHRI H. HANUMANTHAPPA: I have no 
right to go to the court. I have conceded.    I 
have no right. 

THE DEPUTY CHAIRMAN; Now, please 
conclude. 

SHRI       T.      A. MOHAMMED 
SAQHY   (Tamil  Nadu):   There  is no 
necessity for politics. 

SHRI H. HANUMANTHAPPA.-You are 
totally mistaken. I am not on political 
grounds. 

SHRI T. A. MOHAMMED SAQHY: This 
is what I said. 

SHRI H. HANUMANTHAPPA: You talk 
of somvedansheel^ I do not know the exact 
English translation. If you say you are 
samvedansheel, I want to touch your sensitive 
nerves. I just want to touch your sensitive 
nerves so that you can have a human 
approach to the problem. I want a categorical 
assurance from the hon. Minister. 

THE DEPUTY CHAIRMAN: That is all? 
Interruptions) I think we have had enough 
discussion. 

SHRI H. HANUMANTHAPPA: I am 
concluding. If this is done, I think everybody 
will be satisfied. I want to appeal to the hon. 
Minister, on humanitarian grounds and on the 
basis of 'master-servant' relationship. The 
Energy Ministry is a rich Ministry. This is 
nothing for them. Thia will be a small amount 
compared to their total expenditure. Justice is 
being denied to them today. If you feel that 
justice should be done to them, please do it. I 
want an assurance from the hon. Minister. 

SHRI JAGESH DESAI: He is going to 
make an announcement. 

THE DEPUTY CHAIRMAN: Mr. 
Minister, he says he has a weak case. He is 
appealing to the soft corner of your heart.   
Have mercy, I would say. 

 

It is not a question of party. inHalf-an-Hour 
discussion on points arising out of a question, 

i
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represented. We have discussed it lor more 
than one hour and fifteen minutes. 

PROF. SOURENDRA BHATTA-
CHARJEE: You have given so much time.    
Extend it a little ahead. 

THE DEPUTY CHAIRMAN: He has not 
even started. Let him start. 

 

THE DEPUTY CHAIRMAN: That is not 
fair- I won't allow. He has been honest to the 
House. Whatever facts he had, he has placed 
before the House. 

SHRI ARIF MOHD. KHAN: He is a 
friend. If he wants to give left-handed 
compliments,  let him give. 
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THE DEPUTY CHAIRMAN: Mr. 
Minister. 

SHRI T. A. MOHAMMAD SAQHI: In 
addition to what he has said, I will request the 
Government to consider. ... 

THE DEPUTY CHAIRMAN: No, no. 
Please don't make a habit of just getting up. 
You did it earlier also. This is not a good 
habit, you just got up to speak. When I came 
to the Chair and dalled Mrs. Margaret Alva, 
you just got up. to speak. I was shocked. I 
thought whether you are Mrs. Margaret Alva 
or what. Please don't do that.   Let the 
Minister reply- 

 
it is not a matter of opinion. If it is a matter of 
opinion there can be two opinions. But if it is 
a matter of fact, then either one fact is correct 
or the other fact is correct. 

PROF. SOURENDRA BHATTA-
CHARJEE: II you agree to an enquiry, 
supporting a particular version may lead to 
influencing the inquiry. 
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, SHRI GURUDAS DAS GUPTA (West 
Bengal): I suppose this rhetoric will not end. I 
suppose there has to be ah inquiry and only 
through an inquiry the facts will be revealed 
and, on the basis of the facts the Govern ment 
should take action. By declaring our 
confidence him alone it will be impossible—
and it is not fair also to involve the Minister in 
the inquiry. Let there be an inquiry by an 
agency which you deem to be fit and proper. 

*SHRI V. NARAYANASAMY (Pan-
dicherry): Let there be an inquiry by an 
independent agency. 

SHRI ARIF MOHD. KHAN: That is 
exactly the point I am making. If you 
arc asking as Mr. Hanumanthappa has 
asked, that I should increase the 
amount of exgratia assistance, then it 
is a different question. But if you 
want an inquiry, then the inquiry has 
to go into the facts of the case. I am 
merely informing the honourable 
Member that Shri Ajit Jogi may be 
right that no house can be built at 
a cost of Rs. 18,000 to Rs. 21,000 but, 
as provided under the law if I have to 
acquire a piece of land, I will have to 
ask the District Magistrate to make an 
assessment and evaluate the proper 
ty which I am going to acquire- It is 
not a matter of opinion. If somebody 
does not agree with that, he can go 
to the court and challenge it. Here the 
question is whether it is a matter of 
adverse possession or whether it is a 
matter of ownership right arising 
from some lease. Nobody has claimed 
that he has a lease, nobody has claimed 
that he was in adverse possession for 
the period which Shri Puglia has quo 
ted from the statute. I have been in 
formed that there is not a single ap 
plication. Then, inquiry into what?... 
(Interruptions)______  

SHRI GURUDAS DAS GUPTA : Mr. 
Minister, an inquiry into the facts —whether 
notices have been issued, what is the value of 
the land and how the whole thing was done. It 
is an inquiry as regards he facts, and that has 
to be done impartially, with a human touch, of 
course... (Inttrrup-tions)...\ 

 

SHRI GURUDAS DAS GUPTA: Let the 
Minister decide. 

THE DEPUTY CHAIRMAN: Leave is to 
the Minister to decide. 

DR.  G.   VIJAYA  MOHAN REDDY 
(Andhra Pradesh):   My question    is whether 
Coal India has no responsibility to build 
permanent quarters for the workers 

THE DEPUTY CHADRMAN: That is not 
the point. 

SHRI CHATURANAN MISHRA: That is 
not the point. The point is what has happened. 
That matter has to be enquired into. Whether 
permanent quarters have to be given only to 
200 workers or 80 million people, that is a 
different matter. 
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SHRI ARIF MOHD. KHAN: Madam, 
my point is, if a view is to be taken, as 
suggested by Shri Hanumanthappa, that since 
they were poor people living in that area we 
can think in terms of increasing the ex.gratia 
assistance which we have already given to 
them, then, it is a different question. But, if 
there has to be an enquiry, the en airy will go 
into the question if any .ation of any law, any 
rule, some  has taken place. 

HRI GURUDAS     DAS      GUPTA. 
 so propriety. 

THE DEPUTY     CHAIRMAN:     No .lore 
argument please. I will adjourn the House. 

SHRI ARIF MOHD. KHAN: Such finer 
aspects of propriety will be looked into, this 
has to be looked into. There has to be some 
sense. 

PROF. SOURENDRA BHATTA 
CHARJEE: Adequate compensation. 

SHRI T. A MOHAMMED SAQHY: Only 
humanitarian consideration has to be applied. 

 

SHEIV. NARAYANASAMY: Mean-while 
please increase the ex-gratia amount. 

THE DEPUTY CHAIRMAN: Every 
body is agreed. There is no question 
of mentioning about ex-gratia amount 
just now.  

 

SHRl H. HANUMANTHAPPA: Only one 
point remains, Madam. The Minister has 
qualified his assurance that some evidence is 
to be placed. I am not going into the details of 
evis dence. Whatever agreement has been 
brought. .. (Interruptions) I am taking only 
one minute. Please have patience. The letter 
from the church dated 2-5-90 after the 
question was admitted, speaks volumes. 

SHRI AFIF MOHD. KHAN: Please-We 
have decided to entrust the matter. Or have 
you started an enquiry right now? The 
question is: Since this question was raised last 
time, I had to enquire from them, and I 
enquired from them. Then they brought it 
today If you start attributing motives today 
itself, then, what is the use of holding the 
enquiry? 

SHRI H, HANUMANTHAPPA: I agree 
with you. 

THE DEPUTY CHAIRMAN: We have 
had enough discussion. 

The House is adjourned till eleven o'clock 
tomorrow. 

lbs House then adjourned at 
thirty-three minutes past sevne of 
the clock tin eleven of the clock on 
Wednesday, the 16th May, 1990. 
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